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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

- —

0.A. No. 728/94. Dt. of Decision : 18-1D-94,
Mr. Ch., Rama Rao .. Applicant,
i
Vs

1. Union of India, rep. by
the General Menager,
SC Rly, Secunderabad.

2, The Divisional Railway Manager,
5C Rly, Vijayauads. «+ Respondents.,

Counsel for the Applicant : Mr. J.M. Neidu

L

Counsel for the Respondents : Mr. J.R. Gopala Rao, SC fPor Rlys,

CORAM:

THEfﬁBN'BLE SHRI A.V. HARIDASAN : mEMBER (2U0L.)



0.A., No. 728/94. Dt. of DBciSiOl"l : 18""1_!2_:‘_94.

ORDER

ﬁ As per Hon'ble Shri A,V. Haridasan, Member (Judl.) {
: ) i
In this application filed under section 24 of
the Administrative Tribunals Act, th#ﬁpplicant whé is the
son of Late Shri Ch, Pasdda Yaceb who while in ggrvice
of the SC Railway ga Laverman undsr tha S5.M., of Godawvari

Station waa discharaned an madiral .|..—nn+~nnnr1'nn‘ﬁirtx'i‘nn nn
11.1.73 and subsequently gxpired on 25,9.88, iprays,that

the respondents may bs directed to appoint the applicant

on compassicnate grounds quashing the order dt. 18,11,93

of the sgcond raspandeqt r8jecting his request for compa-
ssionate appointment., In the reply filed by the pgspondents
before adm1381on it has bean contendsed that 35 the appllcant'
father did notkmqgﬁﬁﬁ in harness anp,gqéznrequest made by

: o L
the applicant's father shortly "/ apter his medical invalidation

for compassionata appointment in favour of another person

boms forciud
who _Eaggﬂned tn'be nnt Yhis son on enquiry,and as the
AT T T
circumstances of the case do not yarrent appointment of the

ordsr
applicant on ccmpaasionate grDUﬂdS/thB meugnaqégf rejection

of the request is fully justified. Having perusadr_fgl_;l_?l_jg
pleadings in the czge and having heard thg lsarnsd counssl
Por both the partias, 1 am satisfied that the decisicn of

aasxstang%pn compassxonate grounds to the appllcant cannot
et

be f’aultadgﬁs contendsd by the rQSpondentsLtha applicant's

father did not;ﬁg@eﬁgln harness, There is no averment;
in the application thet there are infant children tec be

the
brouvght up in the Pamily. The widow of/deceassd employse
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is also net alive., The.applicant's fPather retired in

-3-

the year 1973¢till his death in 1988, the applicant's

Pather vas getting only a lou amgﬁnt as pensioneso it = _

L= e me —weu vemmesm=REQURS- TRAT 0N account of the

death of the Pather of the applicaﬁt the family has been
driventfu indigence; Thera is no augrmént in the
application that thera is any liability .for the family and
that the family has begsn driven to‘axtreme indigenca.

21 years after the medical ge~categorisation of an employee
thers is no guestion of rendering ehployﬁent gssistantzon
compassionate ground to any member of the family because
the scheme fer compasszcnata appozntmant was é;&olved only
fﬁéggégv1ew to-sssist the family of an employee dying in
harness to survive and to mest the day to day gxpensas of
the Pamily. In this case I am not in a position to appept
the apguemsnt of lsarned counsel fPor tha@pplicant that the
femily has been griven to gxtreme indigenca at this distancs
of time either on account of the medical de-categorksation
and consequsnt disaharga;?r on account of tha death of

the retired employee. Undar these circumstances finding no
casa to be QBUTﬁgﬂ“I reject this applicetion under sgction
19(3) of the Admn. Trinunals Act, 1585, leaving the parties

to bear their owun costs.,

(A.v., HARIDASAN)
mEMBER (JuDL.)

Datad ¢ 18th Octobar 1594. _

L ey s

—r

Dictated in Open Court, . {%jk’ifﬂf“

spr



‘ Oﬂ?‘?% ;>

Typed by Compared by
\ - - - Checked by ~ Approved by R

IN THE CENTR:L ADMINISTRATIVE THIBUNAL-

LW MTAn N M mes e

THE HON'BLE MRLA.Y.HARID'SAN s MEMBIR{J)

AWD

THE HON'OLE MR.A.B.GURTHI : MEMBIR(A),

'
oo /

S i s
Dated: /8)1 6

ORDER/JUDGHENTS——

in. .
0.4 ND 728y
T o NG TP P——

" Admlitted ‘and Interim Dirsctions
Isspad.

Alldwed. ;

' 1sposed of with Diractiong, ~ , ﬂg@wy :
k. . . " . ' Qﬁhi’ :

‘ Dism}ssed, | C%?fi”/””d
“Dismi¥sed as withdrawn, '

E.'i

Rejec§ d/0Ordared, .
u/Nﬁ*Grdgr'as to Codf%ﬁﬁl/’
o R :






